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”ﬂ[@ On being mentioned, this matter has been
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W(‘ 2 taken upe.

Mh\r’“‘ Heard Shri M.R.Nayak, learned counsel
| for the applicant and Shri B.Dash, learned addl,

Standing Counsel(on whem a copy of the 0.A. has
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paralleh transfer (in the same capacity) &e
Mirjitpur Branch Office. It is stated: that
while his representation has been favourably'
recommended by the immediate futhorities,

some temporary arrangement has been made to
man the post of B.,P.M. of Mirjitipur and in
that process Mail Delivery Agent of Endol B.O.
has been asked to remain in ¢§arge of the BPM
at Mirjitiﬁuf and as a consequence the
applicént has been asked to discharge the
duties of BPM, Endol including the duties of
Mail Deliverer. In the said pgemises, the
applicant has approached this Tribunal under
Section 19 of the A.T.Act, 1985, for redressal
of his grievances.

Having heard the learned counsel of
both the sides, the matter is remitted back to.
the Respondénts for giving due consideration
to the grievances of the applicant foer his
transfer in the same capacity to Mirjitipur
B.0, and in that event the Mail Deliverer, of'
Endol, who has been acked to man the post of
GDSBPM, Mirjitpur, temporarily could as well
be s0 asked in respect of Endol B.,O. In this
view of the matter, Respondents are directed
to treat this O.A. as the representation of
the applicant made to them and pass necessary
consequential order by the end of June, 2004,

With this, the 0.A. is disposed of

at the stage of admission. No costs.




